15549 Written Answers SRAVANA 8, 1889 (SAKA)

Trade with Nepal

7283, Shri Ram Kishan Gupta: Will
the Minister of Commerce be pleas-
-ed to state:

(a) whether Government entered
into a trade agreement with the
Government of Nepal on the 8th
December, 1866;

(b) whether it is a fact that Gov-
ernment agreed for the waiver of the
countervailing charges i.e. additional
duty leviable in lieu of Indian excise
duty;

(c) if so, the other details of the
agreement; and

(d) the steps taken to
the same?

implement

The Minister of Commerce (Shri
Dinesh Singh): (a) No, Sir. Trade
between the two countries is regu-
lated under the provisions of the
Treaty of Trade and Transit con-
cluded in 1960,

(b) to (d). As a result of discus-
gions held in Kathmandu in Decem-
ber, 1966, between the representatives

of HM.G. Nepal and the Govern-
ment of India subject to certain
conditions, agreement was reached

providing for the waiver of the
countervailing charges i.e, additional
duty leviable in lieu of Indian excise,

in respect of export of certain
Nepalese manufactures to India.
Consequent upon this agreemeat,

import of matches from Nepal is
being allowed without charging any
additional duty., Arrangements in
respect of the waiving of additional
duty on import of certain other
Nepalese manufactured goods are
Being worked out in copsultation with
HM.G. Nepal
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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

ALLOTMENT OF SUGAR DIRECTLY BY THE
CENTRAL GOVERNMENT TO SOME
BULK CONSUMERS IN DELHI

ot W Yo W (FTRTAE) :
wey wgred, & Afqaradm F6 7
¥ frafafag faaa &1 w17 &, off,

arqzifa®  faare qar @ qAT w1
e fewmar g Wi srdar s g f
QEEF AT OF THTT T —

“faeelt ¥ T OF qF ITAFAAT
F1 HM FEG TR IO ag
sifa® w7 DAY F1 wqrde e
a1

&

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): As the House
is aware, we are allotting monthly
quotag of sugar to various States.
Due to shortfall in production, these
quotas had to be reduced twice, once
in March and then in May 1867. At
the time of making both these cuts,
we had requested the State Govern-
ments to make all necessary adjust-
ments in the internal distribution
arrangements. They were advised
that preference should be given to
the supply of sugar to domestic
consumers and effort should be made
to make as little reduction in their
quotas as possible. The State Gov-
ernments, accordingly, made a larger
cut in the quotas of the bulk consu-
mers and a smaller cut In those of
the domestic consumers,
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Government had visualised that
in view of the reduction in sugar
quotas, the capacity of the State
Governments tp supply to bulk consu-
mers would be reduced, Therefore,
at the time of preparing a plan for
distribution of available sugar sup-
plies over the year, some sugar was
earmarked for issue to bulk consu-
mers like confectioners, biscuit
manufacturers, fruit preservers,
manufacturers of jams, squashes and
other food products, A special quota
was also reserved for export oriented
units. The idea was to keep up the
exports and to maintain at a mini-
mum level the aclivily of the exist-
ing induslries. Induslries using peri-
shable fruits and sugar in their pro-
ducts deserved special consideration.
Otherwise these factories would have
to close down either partially or
fully due to the heavy cut in their
sugar quotas leading to unemploy-
ment.

In April 1967 it was brought to the
notice of Government that the State
Governments had  substantially
reduced the sugar quotas of the units
of' the various categories mentioned
above, It was also pointed out that
fruit preservation units would not be
able to utilise the fruits of the
geason unless the Central Govern-
ment allotted to them a quota direct-
ly. With a view to maintain indus-
trial activity in this sector as alsg to
ensure fuller utilisation of the fruits
in season, Government decided to
allot sugar to these industries,

Shri 8. Kandappan (Mettur): On
a point of order. The statement says:
“In April 1967, it was brought
to the notice of Government that
the State Governments had subs-
tantially reduced the sugar quotas
. of the units of the varioug cate-
gories mentioned above”.

After all, State Governments are also
responsible and interested in seeing
to it that industries are not obstruct-
ed in manufacturing essential pro-
duets,

JULY 28, 1967

Bulk consumers

I
in Dglhi (C.A.) .

Mr. Speaker: There is no point of
order, #

Shri 8. Kandappan: It concerns dis-
tribution. Even on the face of it, it
is obvious that the Central Govern-
ment are arrogating to themselves
the distribution rights for which they
have no constitutional sanction. That
is my feeling.

st g aw e (fae w21 ¢
T WgIay, § W 38 a0 6h AT}
T T FEAT ATgAT E |

wa wgn @ fr faeel wefafmdem
uaT & FEa ur  Afagm o aros
¥ agg W Tt A 9w ¥ fed-
U FT OE 2T TAAAC AT HAAGRE
§ AR ¥ soare w9 i fat we
TEET TEF FT FHAT & | A7 I AT
AT F KA ® AT A7 g 7@
P I°F FASIAT FI, ST FAG F
dz wtv FriEw §, T wTE wTAr #
ST vare %7 4v ) § gwAar § fw
FEM @I T 4g AR AT ¥
©e & wigai § greesnim ko gy
FEm g A oA @i fer ?
R gwh ww fv IFT gEdw
ded ¥ gederiw fram) we a9g
wraae fawe o W0 §1 a1 Wi gg|
Ve ¥ ik wwargw A6 fam, #§
CFRETT Agr | a1 g feweT
Qv &, dC TAT & A faeeh Q-
fafrgwa & sfaai 9T Faraw@
g1
Mr. Speaker: There is no point of
order, No answer please.

Shri Shivajirap 8. Deshmukh
(Parbhani): My point of order arises
out of the wording of the calling
attention and the answer of the hon.
Minister to the calling attention. The
wording is “allotment of large quan-
tity of sugar directly by the Central
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Government to some bulk consumers
in Delhi” So, the calling attention
is restricted to the Delhi area, but
the answer is about the all-India
"practice, and therefore the point
arises . . .

Mr, Speaker: Your point of order
is that there is no point of order in
his argument. Nor in yours,

Shri Shivajirao S. Deshmukh: My
point of order is that this Parliament
has passed the Essential Commodities
Act and authorised the Centra] Govy-
ernment, a creation of this Parliament
its if, to delegate this to State Gowv-
ernments for the efficient functioning
of the Essential Commodities Act, and
when this Government thinks it deem
and proper to only authorise various
State Governments all over the Union
and not restrict iiwself to Delhi, only
such matters ghall be governed by
distribution on the basis of quotas
allowed by this Government, and when
this Government thinks it necessary
and proper that certain export-orient-
ed industries, ceriain food preserva-
tion industries and certain other indus-
tries....

Mr. Speaker: You are exceeding
your limit by making a speech. It is
not at all proper. I will not allow you
to gpeak.

S8hri Shivajirao §. Deshmukh: My
submission is not complete, Then the
question rises that it is not a question
of interference with the State Gov-
ernment.

Mr. Speaker: All right, you replying
to him.
ri Shivajirao 8. Deshmukh: It is
8 qeustion of administration.

Mr. Speaker: Thank you. (Laughter)
‘what else can I do. I can neither inc-
rease your quota of sugar nor decrease
i

- Shri Shivajirao 8. Deshmukh: As the
‘presiding authority of this chamber
I request a ruling from you on the

in Delhi (C.A.)

question that when there is a Central
Act, that ghould prevail

ot Wlo Wo Tawh : Wemw WEIET,
w1 7% a9 At ¢ 5 wfrnd awg
wiafam & wigx Rt & wwfm
Fr 51§ Wt avg wer Wl FFET Y
& 2 %7 wige § A ww A W
wirsrr faar 59 %1 9 IEHTd F
Twara g Al wrag e g fo
feeett somas & f&at ot wiwsrd 8,
uwfAT #ZET F A @A AT
qEt & aga § agnf@i 1 &7 §wa
At 7 & o gadr adt wiar i 4
¢ weme Wi, i UF sgTardr &7 a9y
qgl FFRT T ZT ] TF AR B IH
& ®reT g wfFT gw F oA g
faT mar, 7@ qaTC FY qgT & wAT
® agt & &7 i Frer fear T & W
9 gome & wfus fw@i o a1 &
#77 q € o @Y & a7 v garfEd
H FAAS &) g qa@ & foe
ST § OF A% gaT WY gees qar
gt nf § Fx T K @ O
¥

g% wrelg g o feadY difat
& ar Er g

&t We Jo =M. o m%
wafex o wr @ FE 7 97 A
o G g

ar gy wgRg, § IEEQ
TR g A F g fr e avar A
o ¥ faaft g fwt i 1 &
o 7@ § I FY IAFTE IFA A=A
AT FR T Y a1 faeeft swmaT &
wfgwifat #1 & 7 & #R T &
W ¥ merg ¥t Agy A 7w @
- ara & aree s g fE e fee et
Y gTHTC 7 9g Frer faar § i e
far g ?
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aradr a1 A wgeEg, /7w Shri 8. Kandappan: This point
arises. T

e ag ¢ 5 | Fw w1 faest
W g FHT HY, I@ HT qWIAT
oEeur  # wEF-gE w4 & fa
AALAFT GH TR T wrareor A1 far
Far? iz g fear g a1 faq afaefat
A LF I F1 &7 fowy § 37 & fasg
w1 FaAEY FY AT F F w7 fa=g
g7

Shri Annasahib Shinde: There ap-
pears to be some misunderstanding
and I shall clarify it. 1 hope the hon.
Members would Le kind enough Lo give
me a patient hearing. Firstly, he raised
the technical point whether the Centre
is authorised to mnake such allotment,
Clause 9 of the Sugar Control Order
of 19668 is clear: the Central Govern-
ment or the Chief Director may, from
time to time, by order issue directions
to any producer or 1ecognised dealer to
supply sugar of such type or grade
and in such quantities to such persons
-or organisations in such areas or mar-
kets or to such State Governments as
may be specified in the order and at
prices not exceeding the maximum
price fixed under clause 7 of the Order.
So, the Order is explicit. This is not
done in Delhj alone. We distribute
sugar like this to certain priority jndus-
tries in about 12 states. For instance,
in Bomaby and in Pcona—they are also
rationed areas—there i8 the antibiotic
faclory; it manufactureg life saving
drug. We make an allotment to that
factory. We make an allotment to that
jndustry. Similarly, baby food manu-
facturing industries are there. '

Shri 8. Eandappan: How do you
wxnow that the bulk sllotment is vsed
for the purpose for which it is allo-
cated? Without taking the concufrence
of the State, how does the centre
know? ' :

Mr. Speaker: That cannot be ans-
wered now. Please go ahead with
your answer. )

Mr. Speaker; May be. But you have
no right to ask it now. There is some
convention followed in the matter of
call attention notices.

Shri §. Kandappan:

established convention,

It is g well-

Mr. Speaker: You may have your
own convention. I am talking of the
cunventions followed by the Speaker in
the House—not your convention. He
should be allowed to proceed with his
answer.

Shri Annasakib Shinde: The fruit
preservation industry also is there. It
is one such industry; it employees
about 15—20,000 workers and we earn
about Rs. 1.3 crores of foreign exchange
normally. This industry supplies our
defence requiremeunts to the tune of
12,000 tonnes. The government consi-
der it necessary that the cuts effected
in the guotas to the state governments
should not affect the production of
these products, The hom Members
will also agree with me about the
reasonableness of these allocations.

Shri Prakash Vir Shastri (Hapur):
What about Coca-cola?

Shri Annasahip Shinde: About Coca-
cola there seems to be some misunder-
standing. Coca-cola earns considerable
foreign exchange....

An hon. Member: It elso sells in
black market.

Mr. Speaker: Lct him answer:

ot yaw de (@ )
wers wgIey, 98 e ¥ AL | qg
Fam |
Mr. Speaker; Will you kindly sit
down. Mr. Tyagi bas put a question.
Let him hear the answer. He has a
right to hear the anFwer. After Mr.
Tyagi, if ther are sny doubts other sig-
aatories osa clanty those doubls. I
know the answer mey pot be satisfac
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tory. It js not thai every one of us
is satisfied with the answer. There is
the -second gentleman whospe name js
there; he can put up some other gues-
tion. If all of you want to interfere,
neither Mr. Tyagi will understand nor
others. 1 tis not proper.

Shri Bal Raj Madhok (South Delhi):
We the people of Delhi have a spe-
cia]l interest in this. This thing has
been done  just to ciseredit the Delhi
Administration, and therefore, we want
to have g clear unswer, since we have a
specia! interest in this.

Mr. Speaker: Ordcr, order. All other
Members who ave on their' legs will
kindl: sit down, when 1 am on my
legs.  After all,  other Members from
Delhi are also in 1ic list. Shri Kach-
wai's name is there, Shri Kanwar Lal
Gupta's name is there. After hearing
the answer first, and then if it is un-
saiisfactory they may put another ques
tion saying, “what happened to this"
or “Why is it wrong ' ¢nd so on.

Shri Hardayal Devgun rose—

Mr. Speaker: 1 am not allowing Shri
Devgun to put the gquestion now.
Ploese do not disturb the proceedings;
dn not  disturb the apswer that the
Mouunster has been giving.

Shri Apnasahib Shinde: I was men-
tipmng that we sie not making the
aljotment only in respect of Delhi. Far
inptance, for the {ryif preservation
ir.dustry, we have made 2 tat al allot-
ment of 1,196 tonngs, and out of that,
Mapharashtra. . . . (Interruption).

st Wle Fo W@ ¥F WeHz AT
Al wgRw T WY &, W o fw W
) w1 wrrmwar 87 F€ gf am N
7t Aawrd | 9y faeeft w0 § Faed
%7 waTA fewn & At i

" Shri Annassahly Shipde: Be patient
with me, and you will be umfg.
1638 (Ai) LSD—8.
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Mr., Speaker; Please refer to Delhi
now.

8bri Annasahib Shinfle: I am coming
to that. One of the contentipns of the
hon. Member is thai we did not  in-
form the Delhi Administration. For
importing sugar in Delhi, according to
the Delhi Rationing order, permission
of the Delhj Admiuistration is neces-
sary. When wo allot guotas to any
party, they have to seek the permission
from the Delhi Administration. Such
permission was sought from Delhi
Administration, and the Delhi
Administration has granted the neces-
sary permission. 8o, I do not think
it would be appropriate on the part
of the hon, Members to say that the
Delhi Administratian was not aware of
this. Then, morcover—

Shri A. B. Yajpuyec (Balrampur):
Informed only indirectly; not direetly.
(Interruption).

Shri Annasahib Shinde: When the
sugar quota was reduced, we consulted
the Delhi Rationing Authority as to
what extent bulk quota to the bulk
consumers was reduced, and we have
a letter in our postession from the
Delin Administration as to what extent
the quota for the bulk consumers was
roduced, because we ngpturally leok
into that aspect of the problem as an
all-India problem.

Tnen, the third point that was raised
about the gquota yas about the parties
to which the gquota has been given;
to what parties. Therc are about 17
parties in Delbi to whgm seph guota
i> peing given. 1 gm prepared fo lay
that statement on the Table of the

House, because I have nothing to
copceal. [Placed in Library. See No,
LT-1852/67].

Shri Bal Raj Madhok: Please read
the names of the parties. Let him give
the npames.

Shri Annasahib 8hinde: I will give
the r.ames; everything I am gaing to
give. Now, only one point that re-
mains is about coca-cola. I was
mentioning that we give spepial alot-
mant to the cpea-cpla comcezps in
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consultation with the Commerce Minis-

iry and the Export Promotion Council

15559

for food-processing industries. Coca-
cola concern roauires some foreign
exchange for impoiiing some ingre-

dients in order to manufacture coca-
cola. The Government of India does
not allow any foreign exchange to that
concern, but the Government of India
have put a condition that they must
theme«elves earn some foreign exchange
arg out of that, a part of it may be
nllotteg to them to import the jngre-
dient which js necessarily required for
the njanufacture c¢f coca-cola. They
have been exporting to the tune of
Rs. 45 lakhs to Rs. 50 lakhs worth of
coca-cola concentrate per year during
the last two or three years, and a
epecia) allocation ig being made to them
in constltation with the Commerce
Ministry and, as I have already said,
with the Export Promotion Council for
food-processing industries.

=} Wlo Wo T@mMY: WWE WEIET,
9T 1ET o1 WTET | WU g
i momF A dm g v e
¥ gox w0 AT @ wmAn) W i
FH[ q7vqET #1 9 &% fx fafaes
T T H E, a1 AT A

Mr, Speaker; Not now, Mr. Tyag:.
It has been answered.

Shri Bal Raj Madhok:
has not been answered.

The question

Mr. Speaker: The guestion has been
answered: what 1s the other question
that was not answered?

&t St Wo FumiY : HIT @Y AT
9§97 a7 91 f§ a7 A1 aew
FT 12T TF 9T 4% qE SAAGT T
woi w1 faar @ sH T At Homet &
TR F1 TRIOAAR W1 Ag famr ?
agl & SNTRA Y AETE QU AGE &

& g 47 SR TEiEe wrer
foar | & wew F7 IETQ F 57 wgAr
- mmgen £ i Y e fafaed 7 vimdw
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g5 9v 3Ed o®i & swemeA F WA w0
TE g T IRE st faoi
foar | qod & a1 gu W S
T |
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Mr. Speaker:
tion?

What is your ques-

oY Sito o WY : T7 AYE T ATAL
faeelt somee & ST w oo @ &
§ gz wmar wreAr g f o s o
az 9% TR 37 qra wrer fagr o
=B

Mr, Speaker: Thal is not the ques-
tion you asked before.

Y Wlo So @it TEI A1 H A
qat t& iR warfeer w1 #4Y Ty
7&r a1 af, {smr 7 =T Twfa s
1% g1 AT R ATE ATTLTAZIN |

Suri Annasahib Shinde: Waen this
was brought to the no'i ¢ ui the Food
wid Agriculture Minister by the Chief
Executive Councilioy thai no direct
communication was issved, the Minis-
ter readily agreed that this should be
done and henceforward no sugar will
Le allotted in any of the States with-
out informing the State Governments.

Shri P. Viswambbaran (Trivand-
rum): It has been reported that these
17 fortunate firmz have received quotas
during the month of June from the
Government of India direct in excess
of their usual monthly quotas. For
instance, one consumer, whose monthly
alloiment was 15U bags received 600
bags in June, i.e. 4 times the monthly
quota. Another firm which had got
only 259 bags during the course of the
last 5 months received 485 bags in
Jure. All these 17 firms have received
quotas much h;gher than their usual
sanctioned monthiy quota, at a time
when drastic cuts were effected. May
I know whether it is for the purpose
of alloting higher quotas to their
favourite firms that Government ol
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India has taken responsibility of dis-
tributing sugar to them directly,
ignoring the Delhi Administration?

Shri Annasahib Shinde: I am glad
he haz asked the question because it
gives me an oppoilunity to explain
position. As far as the allotment for
food preservation industries is con-
cerned, we have reserved only 3000
tonnes for them for the whole year.
Their annual requirement is about
12000 or 13000 tonnes. But we have re-
served only 3000 tonnes and out of
that about 1100 tonnes have been given
s @ part allolment and not as monthly
allotment. Allotment is pot month-
wise, but is made once in 3 or 4
monws, The hon member seems to
be under a misappiehension that the
ajloiments made in June were for that
month, We have reserved only 20 to
25 per cent of the requirements of
the food preservation industry.

Mr. Speaker: Shri Kachwai.

An Hon. Member: Shri Kachawai is
in Bhopal.

N ®aT FTR N WA HEEY,
az 17 195 & dar fafase ame
3 wgr 5 =i fase nefafaesoe
®oquar & &) arAT ¥ ogen waw
fr fafregs avza & awt o ofroeafer
Fifqav 1 ammr faar fx faee
FTFIET 60 F AN 63 a7 fagze
g w7 o A fRmm omr omm
7 & g8 w1 f§ 37w 3,000 faew
w17 351 A4t = | 3= 3wy wfawdai
7 aamn fr g9 TrE wEE w0
Trvee o1 faar g, foo® ar ard
;I FT AT FAT

© gAYl @9 §AT WErRY F qrn
fr #rwn w1, GmEr fae osfafa—
SwA 7 78 feazm 97 am fran g,
T 2490 e T 78 frrEw
% asrty 2400 frefzwr tEar) @

in Delhi (C.A.)
€ ¥ gHEE TEiET Y 55 fepEer

" ¥ ywmg 673 fiew famm

1 77 AR TR & 6 g qamy
AT FEEME AT ATAT T FH G TR
faeeit wefafrmgoe & a8t o & g%
F79 F fAg sefe o8 v %
fan &1 w=dr ¢ feeey  Frfawns
T ATfewen qanz F71 WTET 1966
W AW 30 I, 1966 mf &
fafrest ome o, naddz o gfear
¥ ag | w0 ooy 4f A @ feow
m #1f THEy TvErE qE mE g7
%z fysdww & fAu oie medE
mrow & fau gued zamem &Y &
S worE a1 FEY wTET 8, an
REAL LU U R LU A U
At ¢ fr ¥aw w9 I AT AT OF
qifafessr  Gzaw #w #7 wT a7
o qET AT & fr dEe nadiEe T faet
mefafrvm &1 ga® a7 § gz oy
g & @ fx saem wrer e
o ! & wAan WA § fE e
T ¥ e ¥ oz A" "t ¢ fE
rfrdam fedisgoa wre g feegi-
s ¥ faw gz xar o fe o oo
A E 7 AF AR & W FW §7
3 a1 7@ ¥7 T2 § AR feam a1
Ty fear wr @ & W ez
wifg 7 %41 T® &0 K1 wow faw
AT § FEeE FE TG FTAT Al
17 o T AT W TR X WA
771 72 § fr =7 nadidz & 98 57 A1
TR FHEEHT A qg | FH g7

Shri Annasahib Shinde: Sir, there
has been ng poli‘icai bias vsed in mak=-
ing this allotment.’

Shri A. B. Vajpayee: Question.
Shri Annasahib Shinde: I am just

explaining the principle. The Agri-
cultura] Marketing Adviser s B
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licensing authority as far as the food
Freservation industrics are concerned.
The Agricultural Marketing Adviser
made a recommendation on this basis.

Shri Kanwar Lal Gypta: What about
Hamdard Dwakhana?

Shri Annsahib Shinde: I am coming
tc that. Let me explain the principle
first. Whatever concern has a consum-
ption of more than 100 bags a year,
and there are according to the Agri-
cultural Marketing Adviser about 104
such concerns all over India; to them,
without discrimination, without ex-
cluding a body allotments have been
made, My submission is that political
discrimination has not been used in
such cases, and the Ministry of Food
and Agriculture would not allow any
sort of political discrimination in the
matter of allotment of sugar ete.

Shri Bal Raj Madhok: Does the Gov-
ernment know how much of it, from
the guota you have given, has gone
into the blackmarket?

Shri Annasahib Shinde: This Ham-
daid Dawakhana glsu comes pnder the
fruit preservation jndustry, and this
is going on under a licence granted by
the Agricultural Marketing Adviser.
In this, the syiup known as Rooh-
Afza ig manufactured. It consists of
14 per cent orange and pineapple
juice. It is treated, according to a
scientific analysis, as a fruit preserva-
tion industry, ay far as this syrup is
cqneerned.

Shri Bal Raj Madhok:
this statement.

shri Annasahih ghinde: We are not
meeting the requirements of Hamdard
Dwakhana in regard to any other item.
In this also, the DGTD and other agen-
cies were consulted on the basis qf
requirements indicated by the Agn-
cultura] Marketing Adviser.

1 challenge

W gaC oW atw o SfRETE
feferegura forg s st oot
¥ frr g W ¥ AT 2T TR
FgoT F40 a1 O T B X Tdw ?
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Shri Annasahib Shinde: As far as
these sugar quotas allotted to State
Governments are concerned, it js en-
tirely within the discretion of the
Stat¢ Governments how the internal
arrangements are to be made. But in
the beginnig, where we reduced the
quota, we idicated to the State Gov-
ernments that as far as domestic con-
sumers are concerned, the common
people are concerned, their quota
should pe reduced to the minimum
extent possible and the quota of bulk
consumers should be reduced substan-
tiallv. That was the indication given
by us. As {o how internal distribution
in a particular State should be, our
directive is not binding. We are pre-
pared to stand by the judgment of the
Si{ate Government with regard to it.

15564

Shri Bal Raj Madhok: On a point of
order, Sir.

o) AT IR AR T E T HT AT
T aqT %€z nAqHE T OIHEG arv
¥ W TEArzw &0 ¥ 93 99
e ?

Shri Amnasahib Shinde: Many of the
concerng sel] their products all over
the country. A certain concern in
Delhi or Bombay does not sell its pro-
ducts only in Delhi or Bombay but all
over India. Naturaliy, therefore, the
State Government will not be interes-
ted in supplying the requirements of
such concerns for other States when
there is an overall sugar shortage.
Government of Indiu will have to take
that into consideration.

ghri Mangalathumadom (Maveli-
kara): Why could not the Central Gev-
ernment issue directions to the Delhi
Administration for allotting these bulk
quotas instead of distributing them
directly?

Mr. Speaker: He has answered that
question. Papers to be laid
(Interruption).



